


w ACT No. XXV OF 1858. 

I 111. Act XXV of 1856, entitled " An Act to comprise in one Act the pro- 
visions necessary for the assessment and collection of B$uni- 

Act XXV lads cipal rates and taxes in the Towns of Calcutta, Madras, and 
I incorporated. 

Bombay, and the several Stations of the Settlement of Prince 
of Wales' Island, Singapore, and Malacca," is incorporated with this Act. 

I In  construing the said Act, the expression " the Special Act" shall mean this 
Act ; the expression '' the ~ommiss io~er s"  shall mean the 

Construction. 
Municipal Commissioners constituted by this Act- ; and the 

I expression l1 the local Government" shall rnestn the Governor of Bombav in 

IV. There shall be three Commissioners for the purposes of this Act, and 
for the Conservancy and improvement of the Town of Bom- 

mber, appoint- 
md election of bay under Act X I V  of 1856. The Governor in Council shall 

Commissioners. 
appoint one of t.he Commissioners, who shall be President of 

the Board of Commissioners. The other two Colnmissioners shall be elected by 
Her Majesty's Justices of the Peace in Sessions assembled. 

V. The Cornmissior~ers shall be styled " The Municipal Colnmissioners 
for .the Town of Bombay," and shall by such name be a 

Commissioners in- 
corporated. 

body corporate and have perpetual succession and a corn- . 

I mon seal. and b - ~  such name shall sue and be sued. 

VI. The Commissioner appointed by the Governor in Council shall be 
removeable at his pleasure. The t.wo elected Commis- 

Tenure of oeice by 
Com+ssioners. sioners shall remain in office for a period of three years, 

1 and a t  the end of everv three years successivelv a like new 

ent, elect a person to supply the vacancy until the next triennial election. 

VII. The Vunicipal Commissioners shall meet once at least in every 
week. Thc attendance of two ' shall be necessary to  con- 

Meetings of Com- 
missioners. stitute a meeting. kt 'a meeting of two, on questions on 

which they are divided in opinion, if the President be one of 
thefi, he shall have a casting vote ; otherwise the question shall be reserved for 
the decision of a future meeting. 

VIII. The Municipal 



ACT No. XXV OF 1858. 

VIII. The Municipal Commissioners may receive such allowances out of 
the funds to be raised under this Act as shall be, from time 

Pay of Commission- 
ers. to time, fixed by the Governor in Council. Providecl. that 

the allowailces for any Cummissioner shall not exceed the 
rate of ten thousand Rupees a year, if the Commissioner holds no other appoiut- 
ment or occupation ; or the rate of four thousand Rupees a year, if he holds 
any other appointment or occupation. 

* ,  
I IX. I n  the executioil of this Act and the Incorporated Act, and of Act 

Commissioners not XIV of 1856, the Commissioilers shall not be subject to any 
to be under control of 
the Justices. check or control on the part of the Justices. Provided that, 

Proviso. in respect of any work far the execution of which the con- 
sent or sanction of the local Government is necessary under any of the said 
Acts, and in respect of the regulation of the salaries of Officers appointed under 
any of the said Acts, the Commissioners shall, before making application to 
Government, submit a plan of the work or a Schedule of the salaries for the 
approval of the Just,ices. When any such plan or Schedule is disapproved by 
the Justices, the Commissioners, if they see fit, may refer the matter for the . 
decision of the Governor in Council. 

5. An annual rate of five per centum of the annual value shall be inl- 

Rate on houses and posed upon houses, buildings, and lands in the said Town, 
lands. and shall be payable by the owners thereof in quarterly 
instalments. Provided that, i t  shall be lawful for the Governor in Council, on 
the representation of the Justices, to fix, from time to time, in lieu of the said 

43 annual rate of five per centum, ally higher annual rate not exceeding seven 
and a,half per centum. Any rate so fixed shall be published in the Government 
Gazette before the comrnenccment of t.be year in which such rate is to have effect. 

XI. Eeligious edifices, and buildings devoted to charitable purposes, and 
temporary buildings occupied by European and Native 

Exemptions. 
Officers and Soldiers in the service of Her Majesty or of 

the East India Company doing Regimental duty in the Garrison of Bombay, 
shall not be liable to the rate. 

XII. Buildings owned by Government shall be esempt from the rate so 
- 

long as the sum of thirteen thousand Rupees, now annually 
Government buildings. 

. paid by Government in lieu thereof, shall continue to be 
so paid. ' 

XIII. The commission el.^ 
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hackery which has not been registered, may obtain registration on application 
to the Commissioners at their Office. When any registered carriage, cart, or 
hackery is transferred within the year, i t  shall be registered anew in the name 
of the person to whom it has been transferred. A fee of four annas shall be 
paid for each registration. 

XXI. Whoever keeps any carriage, cart, or hackery required to be 

Penalty for not regis- registered by the provisions of the last preceding Section, . 
tering. without being so registered, shall, on conviction before s 

&fagistrate, be liable to a fine not exceeding ten Rupees ; and the Commis- 
sioners, or any Officer duly authorized by them, may seize or cause to be seized 

u any such carriage, cart, or hackery (provided the same be not enl~loyed a t  the 
- ,  . .- - - 

time of seizure in the conveyance of any passengers or goods), together with the 

I horses, bullocks, or other animals drawing the same, and may deliver them over 
to the Police ; and d l  police Officers areUhereby required, on the application of 
the Commissioners or their Officer as aforesaid, to seize and 'detain the same. 
If the carriage or other vehicle as aforesaid be not claimed, or if thk fine be not 
paid within ten days, such carriage or vehicle, together* with the animals seized 
with it, may be sold by auction by order of the Magistrate, and' the proceeds ap- 
plied to the payment of the fine and all costs and. dharges incurred on account 
of the detention and sale ; and the surplus (i'f any); if not claimed by the owner 
within a further period of twenty days, shall be paid to the Municipal Commis- 
sioners. , . 

XXII. Duties, at the rates specified in the Schedule.annexed to this Act, 
shall be levied in respect of the several things therein men- 

T "," - . .  Levy or lown-uunes .  
tioned when imported from any place into the Town of 

Boiphay and intended for cdnsurnptiou or use, therein, The pa,& Duties shall 
be called tho Tofn-Duties, .and shall be leviable in  addition 'to any Custpms- 
Duties prescribed by 1a.w. 

- 

XXIII. The said Town-Duties shall be levied and collected by and under 

Town-Duties by 
the management of the Commissioner of Customs of 

whom to be levied and Bombay and his subordinate Officers, who shall have the 
collected. 

same powers for collecting and enforcing, payment of the said 
-Town-Duties as they now have or shall have in respect of Customs-Duties ; and 
such ~o&missioner and his subordinate Officers shall have the same privileges 

and 
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ductioils and appropriations hereinafter mentioned, the said Fund shall be 
applied to  the purposes of this Act and tho ~ n c o r ~ o r a t e d  Act and of Act XIY 4 

of 1856, and to the exe~ut~ion of any public works t'ending to the improvement 
, 

of the said Town which may be sanctioned by the Governor in Council, although 

1 X S I X .  From and out of the Municipal Fund, an annual sum, bearing 

I 
- 

the same proportion5 to the annual expenses of the Police of 
Contribution to the  

I annual expenses of the the Town of Bombay as the sum of forty-five thousand - 

I Police. Rupees bore to the annual expenses of the Police aforesaid 
(iiainely, one hundred and sixty-seven thousgnd five hundred and fifty-three 
Rupees) a t  the period of the passing of Act X I  of 1845, shall in the first 
instance be deducted and paid by equal monthly instalments and carried to the 
credit of the ~ o i e r ~ o r  in Council in the General Treasury, to be applied by the 
Goveriior ill Council for and on account of the expenses of the Police of the 
Town of Bombay. 

I XSX.  The Commissioners shall pay to the Governor in Counc?l out of the 
Municipal Fund an annual &m not less than one hundred 

Annual payment on 
account of Water- and seventy-five thousand Rupees on account of the expense 
works. which has been or may be incurred by Government in the con- 
struction of the works called the Vehar Water-works ; and such annual pay~neilt 
shall continue to be made until the whole of the expense so incurred (except 
such portioil thereof, if any, as shall be defrayed by Government out of the 
public revenue), with interest thereon a t  the rate of four per centum per annum, 

I ' maintenance of the said morlcs during the preceding yem. 

I XSXI. The Commissioners shall, until such a complete system of sewer- 
age and drainage within the said Town as shall be agreed 

Annual payment on 
account of Drainage- upon between the Goverrlor in Council and the Bench of 
works Justices, shall have been completed and all the expenses 
thereof defrayed, and all monies borrowed for the payment of such expenses 
and interest thereon shall have been re-paid, set apart for the purposes above- 
mentioned, out of the llunicipal Fund, an annual sun1 not less than two hundred 
and fifty thousand Rupees. If such system of sewerage and drainage has 
been completed, and all the expenses thereof defrayed, and all monies borrowed 
for the pay i~~en t  of such expenses and interest t,hereon have been re-paid, 






